
IN THE CENTRMJ ADMINISTRATIVETRIBUNAL:HYDERABAD BENCH 

AT 1{YDERABAD 

jDt.of order:18.09.1995 - 

Between 

GMBK Rac - 

P.J.Kantharaj 

R.Rajan 

M.Chandrasekharan 

S. M.Rajeshwar Rao 

6. S.Venkateswarlu 	 .. Applicants 

and 

Secretary to Govt and Ex-Officio Chairman, 
Railway Board, New Delhi. 

General Manager, SCR1y,Bail Nilàyam,Sec'bad. 

Divisional Ply Manager, SCR1y, Vijayewada. 

Sr.Divisional Personnel 0fficer, SCR1y, Vijayewada 

Respondents 

Counsel for the Applicants 	 Mr K.S.R.Anjaneyulu 

Counsel for the Respondents 	MrN•R.Devraj,Sr.CGSC 

CCRAN: 

HON'BLE SHRI JUSTICE V. NEELADRI RAO, VICE-CHAIRMAN 

HON'BLE SHRI R. RANGARAJAN, MEMBER(ADMN) 
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ORDER 

As per Hon'ble Shri Justice.i.Neeladri Rao, Vice-Chairman 

Heard Shri K.S.R.Anjeneyulu, learned counsel for the 

applicant and Shri N.R.Devraj, Standing Counsel for the 

respondents. 

This OA was filed praying for a declaration that 

the provisional seniority list of Passenger Guards circulated 

under Sr.Divisionel Personnel Officer, SCRly,Vijayawada 

letter No.8/P 512/VI dated 5.7.91 and consequent promotions 

ordered vide DRM,SCR1y, Vi,jayawada, letter No.8/P 535/VI/ 

7/Vol.7 dated 8.7.1992 and letter No.8/P 535/VI/7/Vol.7 

datedM.i2S99Q 	void and unconstitutional as they are 

not in conformity with the rules; in as much as, the 

reservation points of SC/ST according to 40 Point Roster 

have not been followed and faithfully implernented1and 

to quash the provisional seniority list and consequent 

promotions as untenmable  and unsustainable and for further 

direction to the respondents to recast the seniority, list 

by giving due seniority to the applicants inthis GA by 

implementing 40 point roster with all consequential benefits 

such as promotion to the post of Mail tuard and all other 

benefits giving them due seniority. 

By the date of this OA which was filed on 12.2.1993, 

all the six applicants in this OA were working as Passenger 

Guards. Some of those who are in the provisional seniority 

list dated. 5.7.91 of passenger guards2were promoted as 

Mail Guards attea.se  as per orders dated 8.7.92 and 

4.12.1992. But those promotees were not impleaded as 
I-, 



parties to this OA, even though they are necessary 

parties, in view of the relief claimed in this OA. 

4. 	Hence, this OA is liable to be dismissed on the 

ground of non-joinder of necessary parties. 	we 

are not adverting to the merits of )-this OA. 

S. 	In the result, the OA is dismissed, No costs.// 

C 
(R.RA1qGARAJAN) 	 (V.NEEUWRI RAC) 
Member(Adrnn) 	 Vice Chairman. 

Dated:The 28th September, 1995 

Dictated in the open court 
Iputy Registrar(J)CC 

mvl 
To 	- 
1.The Secretary to Govt. and Ex-Officie Chairman, 

Railway Board, New tlhi. 

The General Manager, S.C.Rly, 
Railnibayaxn, Secunderabad. 

The Divisional Railway Manager, 
S.C.Rly. Vijayawada. 

'The Sr.Divisionaj. Personnel Officer, 
S.C.}tly, Vijayawada. 

S. One copy to Mr. K.S.R.Anjaneyulu, Advocate, CAT.Hyd. 

One copy to Mr.N.R.vraj, S9 for Rlys. CAT.Hyd. 
,One copy to WrcA;;yd. 

S. One spare copy. 

pvm 
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IN THE dENTRAL AaIINISTRA'7IVE TRIBTJNAT 
FWDERAB BENCH AT HYDE PaBAD. 

THE HON' BLE MR.JujcLy.NEELADRI PO 
VICE-C}4JI4A 

and 

THE HOW' SLE MR • R . RANGJjjq s M ( ALMN) 

LAkTED;- 	-1995. 

ORWIVJ UDGNE N T 

in 

193- 
I

f - 	(w.p. 

Admitte and Interim Directions 
Issued. 

A11a'ed 

Disposed of with directions. 

Dismissed. 
-S 

Dismissed as withdrawn 

DismisseVjected. 

or default 

Ordered,'  

NOc)r6er asto costs. 
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t:UJ AdmifliStf 8t'JD 
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